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O R D E R 

16.02.2018   It is stated that the Corporate Debtor has filed an application 

under Section 10 of the Insolvency and Bankruptcy Code, 2016 (hereinafter 

referred to as the “I&B Code’), which is pending before the Adjudicating Authority 

(National Company Law Tribunal), Bengaluru Bench, 1st Court but till date no 

order has been passed though as per law, the Adjudicating Authority was 

required to pass order within 14 days. 

 Taking into consideration the facts that the matter is pending since long 

and as it is informed that no order has been passed by the Adjudicating Authority 

either admitting or rejecting the application filed under Section 10 of the I&B 

Code,  instead of going in to the merits of the case, we direct the Adjudicating 

Authority, (National Company Law Tribunal), Bengaluru Bench, 1st Court to hear 

the parties and pass appropriate order, either admitting or rejecting the 

application or grating time to cure the defects, if any, immediately failing which 

the appellant may bring the fact to the notice of the Hon’ble President, National 

Company Law Tribunal, New Delhi.   
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 The appeal stands disposed of with the aforesaid observations and 

directions. 

 Let a copy of this order be forwarded by Speed Post to the President, 

National Company Law Tribunal, New Delhi as well as to the 1st Court of the 

National Company Law Tribunal, Bengaluru Bench, Bengaluru and also through 

e-mail, if available.  

 

 

[Justice S.J. Mukhopadhaya] 
Chairperson 
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